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NENISTRY OF CORPORATE AFFAIRS r
‘NOTIFICATION
‘NewiDelhi, the 10th July, 2012

b-section (3) of Sectiop 1 of the Limited Liahility
akes the following amendments in the notification

GS.R. S49(E).—In exeraise.af thepowass canfermd by su
Partnership Act, 2008 (6 of 2009),‘ﬂ1c;Cenmﬂ*§&pmslﬂhcmby m
aumber S.0.891(E), dated the 3 | stivtarch, 2009, manely -—

L

2. In the said notification,—

al number 5 and the emries relating thezeio, the Sollowing serial number and entries shali be inserted,

(a) afterseri
namely :—
“5A. Section 517
(b) after serial number 7 and the entrics relating thereto, the following serial number and entries shall be inserted,
namely \— S ;

. “7A. Section 63, 64 and Section 65",

v

[ E-No. 1/72012-CL-V]
; RENUKA KUMAR, Jt. Secy.

Note :— The notification was published in the Gazette of India, vide number S.0. 891 (E), dated the 31st March, 2009.
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